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DEMANDS FOR GRANTS ON AC-
COUNT?*, 1964-65

Mr. Speaker; Now, we will take
up the Demands for Grants on
Account. I will put it to the vote of
the House straight. The question is:

President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1865, in respect of

‘Ministry of Defence'.”
DeMmAND No. 4—DEFENCE
EFFECTIVE ARMY

“That a sum not exceeding
Rs. 48,57,37,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day

SERVICES
“That the respective sums not ’

exceeding the amountg shown in
the third column of the order
paper, be granted to the Presi-
dent on account, for or towards
defraying the charges during the
year ending on the 31st day of

March, 1964, in respect of the ?I -  A9GE, dn ect of
heads of demands entered in the Defe_r,“,:.e Services, fificclive
second column thereof against Army'.
De ”

mands Nos. 1 to 146, DEMAND No. 5—DEFENCE SERVICES,

ErrFecTIVE Navy

“That a sum not exceeding
Rs. 1,92,88,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day

The motion was adopted. .

[The motions for Demands for Grants
on Account which were adopted by
the Lok Sabha are reproduced
below—Ed.]

DemAnp No. 1—Ministry oF CoMmu- of March, 1965, in respect of
NITY DEVELOPMENT AND COOPERATION ‘Defence Services, Effective
Navy'.”
“That a sum not exceeding
Demanp No. G—DEFENCE  SERVICES,

Rs. 2,40,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Ministry of Community Develop-
ment and Cooperation’”

EFFECTIVE ATR-FORCE
“That a sum not exceeding
Rs, 10,38,42,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day

DeEMm. 9 ¢ of March, 1965, in respect of
s HO: OMMUNITY DEVELGP- ‘Defence Services, Effective Air-
MENT  PROJECTS, NatonAL Ex- F 0
orce’.
TENSION SERVICE AND CO-OPERATION
DeMA . T—DEFENCE SERVICE
“That a sum not exceeding P N:Toufzrmcnv; %
Rs. 47,54,000 be pgranted to the
President, on account, for or to- “That a sum not exceeding

wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Community Development Projects,
National Extension Service and
Co-operation”.”

DemMANDp No. 3—Mm1strY oF DeFenc®  DewvAND No. 8—MrmN1sTRY OF EdUCATION

“That a sum not exceeding
Rs. 5,04,000 be granted to the

Rs. 1,82,50,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1985, in respect of
‘Defence Services, Non-Effective’.”

“That a sum not exceeding
Rs. 7,19,000 be granted to the

*Moved with the recommendation of the President.
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President, on account, for or to-
wards defraying the charges during
the year ending on the 3lst day
of March, 1965, in respect of

LR

“Ministry of Education’.

Demanp No. 9—EDUCATION

“That a sum not exceeding
Rs. 3,04,81,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Education’.”

Demanp No. 10—ARCHAEOLOGY

“That a sum not exceeding
Rs. 10,69,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of

oy

“‘Archaeology’.

DEmMAND No. 11—SURVEY OF INDIA

“That a sum not exceeding
Rs. 34,67,000 be granted to the
President, on account, for or to-
wards defraying the chargeg during
the year ending on the 31st day
of March, 1965, in respect of

"

“Survey of India'.

DemanD No. 12—BOTANICAL SURVEY

“That a sum not exceeding
Rs. 2,36,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 3Ist day
of March, 1965, in respect of
‘Botanical Survey'."”

DemanD No. 13—ZooLOGICAL SURVEY

“That a sum not exceeding
Rs. 2,16,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965 in respect of

“Loological Survey’.

PHALGUNA 20, 1885 (SAKA)

Budget— 4690
General Discussion

Demanp No. 14—OtHeErR ReveEnue Ex-

PENDITURE OF THE MINISTRY OF Epu-
CATION

“That a sum not exceeding
Rs. 98,42,000 be granted to the
President, on account, for or to-

wards defraying the chargeg during

the year ending on the 3lst day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Education’.”

DeEmMaND No, 15—TRIBAL AREAS

“That a sum not exceeding
Rs. 1,32,18,000 be granted to the
President, on account, for or to=-
wards defraying the chargeg during
the year ending on the 31st day
of March, 1985, in respect of
‘Tribal Areas’.”

DEMAND NoO. 16—EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 1,54,54,000 be granted to the
President, on account, for or tn-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘External Affairs'."

DeMAND No. 17—Dabpra AND NAGAR

HaverLr ARea

“That a sum not exceeding
Rs. 1,56,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of

‘Dadra and Nagar Haveli Area’.

DemAND No. 18—OtHeEr REVENUE Ex-

PENDITURE OF THE MINISTRY OF Ex-
TERNAL AFFAIRS

“That a sum not exceeding
Rs. 65.10,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of External Affairs'”
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Demanp No. 19—MiNisTRY oF FINANCE

. "That a sum not exceeding
Rs. 18,602,000 be granted to the
President, on account, for or to-
wards defraying the chargeg during
the year ending on the 31st day
of March, 1965, in respect of
‘Ministry of Finance'.”

DemanD No. 20—CusTtomMs

“That a sum not exceeding
Rs. 38,64,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965 in respect of

v o

‘Customs’.

[
Demanp No. 21—Union Excise DuTies

“That a sum not exceeding
Rs. 92,86,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Union Excise Duties'.”

DeEmAND No. 22—TaxeEs onN Income

INcLUDING CORPORATION TAXx ETC.

“That a sum not exceeding
Rs. 65,64,000 be granted to the

President, on account, for or to-

wurds defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Taxes on Income including Cor-
poration Tax etc.”

Demanp No. 23—Stamps

“That a sum not exceeding
Rs. 26,54,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 81st day
of March, 1965, in respect of
‘Stamps’."”

Demanp No. 24—AvuprT

“That a sum not exceeding
Re. 1,16,32,000 be granted to the
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President, on account, for or to-
wards defraying the chargeg during
the year endmng on the 3lst day
of March, 1965 in respect of
‘Audit’.”

DemanDp No. 25—CURRENCY AND
COoINAGE

“That a sum not exceeding
Rs. 80,99,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of

»

‘Currency and Coinage’.
Demanp No. 26—MiINT

“That a sum not exceeding
Rs. 22,06,000 be granted to the
Preszident, on account, for or to-
wards defraying the charges during
the year ending on the 81st day
of March, 1965, in respect of
‘Mint".”

Demanp No. 27—Korar Gorp Mines

“That a sum not exceeding
Rs. 42,95000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965 in respect of
‘Kolar Gold Mines""”

DeMaAND No, 28—PENSIONS AND OTHER

RETIREMENT BENEFITS

“That a sum not exceeding
Rs. 98,09,000 be granted to the
President, on account, for or to-
wards defraying the chargeg during
the year ending on the 31st day
of March, 1865, in respect of
‘Pensions and other Retirement
Benefits'.”

DeEmanp No. 29—TERRITORIAL AND
PoLITIcAL PENSIONS

“That a sum not exceeding
Rs. 182,000 be granted to the
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President, on account, for or to-
wards defraying the chargeg during
the year ending on the 31st day
of March, 1965, in respect of
‘Territorial and Political Pen-
sions’."”

DemManp No. 30—Opium

“That a sum' not exceeding
Hs. 2,36,39,000 be granted to the
President, on account, for or tn-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
lopium!.n

DemAnND No. 31—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF

FInANCE

“That a sum not exceeding
Rs. 13,48,33,000 be granted te the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Finance'”

DEmaNnD No. 32—Prannmng CommIs-

SION

“That a sum not exceeding
Rs. 9,22,000 be granted to the
President, on account, for or to-
wards defraying the chargeg during
the year ending on the 31st day
of March, 1965, in respect of
‘Planning Commission’.”

DEMAND No. 33—GRANTS-IN=ATD TO
StATE AND Union Termrtory Gov-

ERNMENTS

“That a sum not exceeding
Rs. 18,2424 000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Grants-in-aid to State and Union
Territory Governments'.”

General Discussion

DemAnp No. 34—MisceLLANEoUs Ap-
JUSTMENTS BETWEEN THE CENTRAL
AND STaTE AND Unton TERRITORY
GOVERNMENTS

“That a sum not exceeding
Rs, 2,35,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Miscellaneous Adjustments bet-
ween the Central and State and
Union Territory Governments'.”
‘Forest'.”

DeEMAND No. 35—PRE-PARTITION
PAYMENTS

“That a sum not exceeding
Hs. 1,24000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Pre-partition Payments’.”

Demanp No. 36—MmisTRy ofF Foop
AND AGRICULTURE

“That a sum not exceeding
Rs. 7,07,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Ministry of Food and Agricul-
tml."

DEMAND No, 37T—AGRICULTURE

“That a sum not exceeding
Rs. 36,37,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Agriculture’.”

DeManND No. 38—AGRICULTURAL
RESEARCH

“That a sum not exceeding
Rs. 56,20,000 be granted to the
President, on account, for or to-
wards defraying the charges during
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the year ending on the 31st day
of March, 1965, in respect of
‘Agricultural Research'.”

DemanDp No. 39—ANTMAL HUSBANDRY

“That a sum not exceeding
Rs. 9,41,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Anima) Husbandry'.”

Demanp No. 40—Forest

“That a sum not exceeding
Rs. 10,41.,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘forest’.”

DemaNp No. 41—OTtHER REVENUE Ex-
PENDITURE OF THE MINISTRY oF Foop

AND AGRICULTURE

“That a sum not exceeding
Rs. 15532000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Food and Agricul-
ture'.”

‘DemAND No, 42—MiNIsTRY OF HEALTH

“That a sum not exceeding
Rs. 190,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965. in respect of
‘Ministry of Health""”

‘DemdanDp No. 43—MEDICAL AND PusLIC DeEmanp No.

HeALTR

“That a sum not exceeding
Rs. 1,03,93,000 be granted to the
President, on account, for or to-
wards defraying the chargeg during
the year ending on the 31st day
of March, 1965, in respect of
“Medical and Public Health"”
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Demanp No. 44—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF

HEeALTH

“That a sum not exceeding
Rs. 7,893,000 be granted to the
President, on account, for or to=-
wards defraying the charges during
the year ending on the 3lst day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Health'”

DemAND No. 45—MinisTRYy oF Home

AFFAIRS

“That a sum not exceeding
Rs. 37,78,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Ministry of Home Affairs™”

DemAND No. 46—CABINET

“That a sum not exceeding
Rs. 382000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Cabinet’.”

DemanDp No. 47—ZonaL COUNCILS

“That a sum not exceeding
Rs. 11,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Zonal Councils".”

JusTICcE

“That a sum not exceeding
Rs. 26,000 be granted to the
President, on account, for or to-
wards defraying the chargeg during
the year ending on the 31st day
of March, 1865, in respect of
‘Administration of Justice’”

48—ADMINISTRATION OF
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DemanD No. 49—PoLICcE

“That a sum not exceeding
Rs. 1,21,99,000 be granted to the
President, on account, for or to-
wards defraying the chargeg during
the yeer ending on the 3lst day
of March, 1865, in respect of
“Police’.”

Demanp No. 50—Census

“That a sum not exceeding
‘Rs. 11,38,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of

“Census’.
DemMAND No. 51—STATISTICS

“That a sum not exceeding
Rs. 19,17,000 be granted to the
President, on acount, for or to-
wards defraying the charges during
the vear ending on the 31st day
of March, 1965, in respect of
‘Statistics’.”

DeEmAanD No. 52—Prrvy PURSEs AND

ALLOWANCES OF INDIAN RULERs

“That a sum not exceeding
Rs. 28,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
“Privy Purses and Allowances of
Indian Rulers"."”

Demanp No. 53—DeLar

“That a sum not exceeding
Rs. 1,78,72.000 be granted to the
_ President, on account, for or to-
" wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Delhi’."” .

Demano No. 54—ANDAMAN AND
NICOBAR ISLANDS

" “That a sum not exceeding
Rs. 27,19,000 be granted to the

2394 (Ai)LSD—S5.
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President, on account, for or top-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Andaman and Nicobar Islands'.”

Minicoy
AND AMINDIVI ISLANDS

“That a sum not exceeding
Rs, 3,96,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Laccadive, Minicoy and Amin-
divi Islands".”

Demanp No, 56—OTHER REVENUE Bx-

PENDITURE OF THE MINIsTRY OF Homm
AFFAIRS

“That a sum not cxceeding
Rs. 2295000 be granted to the
President, on account, for or to=-
wards defraying the charges during
the year ending on the 3lst day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Home Affairs"”

DEMAND NO. 57—DMINISTRY OF INDUSTRY

“Tha¢ a sum not exceeding
Rs. 3,12,000 be granted to the
President, on account, for or to=
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Ministry of Industry’.”

DeEMAND No. 58—INDUSTRIES

“That a sum not exceeding
Rs. 1,54,36,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Industries’.”

Demanp No. 59—SALT

“That a sum not exceeding
Rs. 467,000 be granted to the



4699 Demands MARCH 10, 1964 for Grants 4700

on Account 1964-65
President, on account, for or to- Demanp No. 64—MiNISTRY oF INTER-
wards defraying the chargeg during NATIONAL TRADE

the year ending on the 31st day “ ]

of March, 1965, in respect of That a sum not exceeding

“Salt’.” Rs. 2,?7,0'}0 be granted to the

President, on account, for or to-

DeEmANp No. 60—OTHER REVENUE Ex- wards defraying the charges during

PENDITURE OF THE MINISTRY OF IN- the year ending on the 31st day

DUSTRY of March, 1965, in respect of

‘Ministry of International Trade’.”

“That a sum not exceeding
Rs. 249,000 be granted to the
President, on account, for or to-
wards defraying the chargeg during
the year ending on the 31st day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Industry'.”

Demanp No. 65—FoRreicN TRADE

“That a sum not exceeding
Rs. 77,78,000 be granted to the
President, on account, for or to-
wmrds defraying the charges during
the year ending on the 31st day
of March, 1965 in respect of
‘Foreign Trade.”

Demanp No. 61—MINISTRY OF INFOR-
MATION AND BROADCABTING DeEmanD No. 66—OTHER REVENUE Exe
PENDITURE OF THE MINISTRY OF INTER-

“That a sum not exceeding NATIONAL TRADE

Rs. 1,30,000 be granted to the
President, on account, for or to-
wards defraying the chargeg during
the year ending on the 31st day
of March, 1965, in respect of
‘Ministry of Information and
Broadcasting”.”

Demanp No. 62—BROADCASTING

“That a sum not exceeding
Rs, 49,26,000 be granted to the
President, on account, for or to-
wards defraying the chargeg during
the year ending on the 31st day
of March, 1965, in respect of
‘Broadcasting’.”

Demanp No, 63—OteHer Revenue Ex-
PENDITURE OF THE MINISTRY OF IN-

FORMATION AND BROADCASTING

“That a sum not exceeding
Rs. 38,38,000 be granted to the
President, on account, for or to-
wards defraying the chargeg during
the year ending on the 31st day
of March, 1985, in respect of
‘Other Revenue Expenditure of
the Ministry of Information and
Broadcasting”.”

“That a sum not exceeding
Rs. 26,63,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of International
Trade'.”

DeEmanp No. 67—MINISTRY OF IRRIGA-

TION AND POWER

“That a sum not exceeding
Rs. 2,15000 be granted to the
President, on account, for or toe
wards defraying the charges during
the year ending on the JIst day
of March, 1985, in respect of
‘Ministry of Irrigation and
Power'.”

Demanp No. 686—MUuLTIPURPOSE RIVEs

SCHEMES

“That a sum not exceeding
Rs. 16,00,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1965, in respect of
‘Multipurpose River Schemes'”
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ing the year ending on the 31st
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DeEmMAND No, 69—OTHER REVENUE Ex=

PENDITURE OF THE MINISTRY OF IRRI-
GATION AND POWER

“That a sum not exceeding
Rs. 75,11,000 be granted to the
President, on account, for or to-
wards defraying the chargeg during
the year ending on the 3l1st day
of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Irrigation and
Power’”

Demanp No. 7T0—MiNisTrRy oF Lasour

AND EMPLOYMENT

“That a sum not exceeding
Rs. 2,46,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 3lst day
of March, 1965, in “respect of
‘Ministry of Labour and Employ-
ment”.”

DemAND No. 71—CHIEF INSPECTORS OF

Mines

“That a sum not exceeding
Rs. 2,90.000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 3lst day
of March, 1965, in respect of
‘Chiet Inspectors of Mines"”

DeEMAND No. T2—LABOUR AND
EMPLOYMENT

“That a sum not exceeding
Rs. 94,00,000 be granted to the
President, on account, for or to-
wards defraying the chargeg during
the year ending on the 3lst day
of March, 1965, in respect of
‘Labour and Employment’.”

Demanp No. 73—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT

“That @ sum not exceeding
Rs. 1,24000 be granted to the
President, on account, for or to-
wards defraying the charges dur-

day of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Labour and Em-
ployment'.”

DemAND No. T4—MINISTRY OF LAw

“That a sum noat exceeding
Rs. 3,84,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect ol

» v

‘Ministry of Law’.
DeMAND No. 75—ELECTIONS

“That a sum not exceeding
Rs. 17,16,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
aay of March, 1965, in respect of
‘Elections’.”

Demanp No, 76—OTtHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF LAW

“That a sum not exceeding
Re. 18,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respecy of
‘Other Revenue Expenditure of
the Ministry of Law’."”

Demanp No. T7—MINISTRY oF PETRO-

LEUM AND CHEMICALS

“That a sum not exceeding
Rs, 1,47,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Ministry of Petroleum and Che-
micals'."”

Demanp No, 78—OrreEr REVENUE Ex-

PENDITURE OF THE MINISTRY OF PEr-
ROLEUM AND CHEMICALS

“That a sum not exceeding
Rs, 792000 be pgranted to the
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Pregident, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respecj of
‘Other Revenue Expenditure of
the Ministry of Petroleum and
Chemicals’.”

Demaxp No. T9—MINISTRY oF STEEL,

Mines AND HeAvy ENGINEERING

“That a sum not exceeding
Rs, 3,43,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Ministry of Steel, Mines and
Heavy Engineering’.”

DeEMAND No. 80—GEOLOGICAL SURVEY

“That a sum not exceeding
Rs. 29,53,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respec, of
‘Geologica] Survey'.”

MARCH 10, 1964
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DemMAND No. 83—METEOROLOGY

“That a sum not exceeding
Rs. 22,34,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Meteorology'.”

Demanp No. 84—CeNTRAL Roap Funp

“That a sum not exceeding
Rs. 36,71,000 be granted t{o the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Centra] Road Fund'.”

DemanD No. 85—CoOMMUNICATIONS

(mveLupiNg NATIONAL HIGHWAYS)

“That a sum not exceeding
Rs. 63,86,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the vear ending on the 3lst
day of March, 1965, in respect of
‘Communications (including Na-
tiona] Highways)"."

Demanp No. 81—OrtHEr REVENUE Ex- DemAND No, 86—MERCANTILE MARINE

PENDITURE OF THE MINISTRY OF STEEL,
Mimnes AND HeEAvY ENGINEERING

“That a sum not exceeding
Rs. 3,19,40,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respesy of
‘Other Revenue Expenditure of
the Ministry of Steel, Mines and

1]

Heavy Engineering’.

Demanp No. 82—MiNISTRY oF TRANS-

FORT

“That a sum not excecding
Rs. 885000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1865, in respect of
‘Ministry of Transport'.”

“That a sum not exceeding
Rs. 10,79,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Mercantile Marine'"

Demanp No. 87—LIGHTHOUSES AND

LIGHTSHIPS

“That a sum not exceeding
Rs. 911,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Lighthouses and Lightships'.”

Demaxp No. B8—AviATION

“That & sum not exceeding
Rs, 58,68,000 be granted to the
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President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Aviation”.”

Demanp No. 89—OTtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF

TRANSPORT

“That a sum not exceeding
Rs. 25,61,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 19685 in respect of
‘Other Revenue Expenditure of
the Ministry of Transport’”

Demanp No. 90—MinNisTRY oF WORKS,

HousinGg AND REHABILITATION

“That a sum not exceeding
Rs, 3,89,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Ministry of Works, Housing and
Rehabilitation'.”

Demanp No. 91—PusLic WORKS

“That a sum not exceeding
Rs, 2,81,68,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Public Works".”

DeEmanp No. 92—STATIONERY AND

PRINTING

“That a sum not exceeding
Rs. 9622000 be granted to the
Presid n1. on acrount, for or to-
wards defraying the charges dur-
ing the vear ending on the 3lst
day of March, 1965, in respect of
‘Stationcry ang Printing'.”

Demann  No, 93—EXPENDITURE ON
DisrLAcED PERBONS

“That » sum not exceeding
Rs, 7044000 be granted to the

PHALGUNA 20, 1885 (SAKA)
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President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1955, in respect of
‘Expenditure on Displaced Per-
sons".”

Demanp No. 94—OTuEr REVENUE Ex-

PE.DITURE OF THE MINISTRY OF
Woiiks, HOUSING AND REHABILITATION

“That a sum not exceeding
Rs. 7,565,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Works, Housing
and Rehabilitation'."

DenMAND No, 95—DEPARTMENT OF ATO-

MIic ENERGY

“That a sum not exceeding
Rs. 1.61,000 be granted to the
President, on account, for or to-
weards defraying the charges dur-
ing the year end'ng on the 3lst
day of March, 1965, in respect of
‘Department of Atomic Energy’.”

Demanp No. 96—Artonic ENERGY RE-

SEARCH

“That a sum not exceeding
Rs. 83,11,000 be granted to the
President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Atomic Energy Research’”

DEMAND No. 97-—DEPARTMENT oF PAR-

LIAMENTARY AFFAIRS

“That a sum not exceeding
Rs, 30,000 be granted to the
President. on aeceount, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Department of  Parliamentary

11}

Affairs’,
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DeEMAND No. 98—DEPARTMENT OF POSTS

AND TELEGRAPHS

“That a sum not exceeding
Rs. 82,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Department of Posts and Tele-
graphs’.”

Demanp No, 99—OvERSEAS COMMUNI-

CATIONS SERVICES

“That a sum not exceeding
Rs, 13,23,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Oversea; Communications Ser-

vices'.

" Demanp No. 100—Posts AND TELE-

GraPHS (WORKING EXPENSES)

“That a sum not exceed:ng
Rs. 10,31,43,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Posts and Telegraphs (Working
Expenses)’.”

DemanNp No, 101—PosTs

SERVE FUNDS

“That a sum not exceeding
Rs. 1,00,90,000 bc granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Posts and Telegraphs Dividend to
General Revenues and Appropria-
tion to Reserve Funds'”

Demanp No. 102—OTEER REVENUE Ex-
PENDITURE OF THE DEPARTMENT OF

Posts AND TELEGRAPHS

“That a sum not exceeding
Rs. 2,21,000 be granted to the

MARCH 10, 1964

Demanp No,

anp  TELE-
GRAPHS DIVIDEND w0 GENERAL REVE-
NUES AND APPROPRIATIONS TO RE-

DeEmanp No.
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President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 8lst
day of March, 1965, in respect of
‘Other Revenue Expenditure of
the Department of Posts and
Telegraphs'.”

SupPLY

“That & sum not exceeding
Rs, 4,29,000 be granteq to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Department of Supply”.”

DEmanDp No. 104—SuPPLIES AND Dis-

POSALS

“That a sum not exceeding
Rs. 29,48,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Supplies and Disposals’.”

Demanp No. 105—O0TuErR REVENUE Ex-

PENDITURE OF THE DEPARTMENT OF
SurPLy

“That a sum not excecding
Rs, 87,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1965, in respect of
‘Other Revenue Expenditure of
the Department of Supply’.”

106—DEPARTMENT OF
TECHNICAL DEVELOPMENT

“That 8 sum not exceeding
Rs. 26,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 81st
day of March, 1965, in respect of
‘Department of Technical Deve-
lopment’.”

103—DEPARTMENT OF
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Demanp No. 107—OtHER RevENUE Ex- ‘Secretariat of the Vice-Presi-
PENDITURE OF THE DEPARTMENT OF dent’.”
TECHNICAL DEVELOPMENT
DemaND No. 112—CaeiralL QuTLAY OF

“That a sum not exceeding THE MINTISTRY OF COMMUNITY DEVE-

Rs, 371,000 be granteq to the
Presgident, on account, for or to-
wards defraying the charges dur-
‘ing the year ending on the 3lst
«day of March, 1965, in respect of
‘Other Revenue Expenditure of
the Department of Technical
Development’.”

Demanp No. 108—Lok SaABHA

“That a sum not exceeding
‘Rs. 8,84,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Lok Sabha'”

Demanp No. 109—OTHER REVENUE Ex-

PENDITURE OF LOK SABHA

“That a sum not exceeding
Rs, 45000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Other Revenue Expenditure of
Lok Sabha'”

DemManp No. 110—RAJYA SABHA

“That a sum not exceeding
Rs. 3,77,000 be granteq to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Rajya Sabha'”

DeEMAND NO. 111—SECRETARIAT OF THE

VICE-PRESIDENT

“That a sum not exceeding
Rs. 18,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
«day of March, 1865, in respect of

Demanp No,

LOPMENT AND CO-OPERATION

“That a sum not exceeding
Rs. 1,17,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1985, in respect pf
‘Capital Outlay of the Ministry of
Community Development and Co-
operation”.”

113—DerFence CaerTaL
QuTLAY

“That a sum not exceeding
Rs, 11,74,58,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of

Xy

‘Defonce Capital Outlay”.

DeMAND No, 114—CAPITAL QUTLAY OF

THE MINISTRY OF EDUCATION

“That a sum not exceeding
Rs. 46,67,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Capital Outlay of the Ministry of
Education’.”

DeMAND No, 115—CariTAL OUTLAY OF

THE MINISTRY OF EXTERNAL AFFAIRS

“That a sum not exceeding
Rs, 13,75000 be granted to the
President, on account, for or to=-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Capita] Outlay of the Ministry of
Externa] Affairs’”

DeMAND NoO. 116—CAPITAL OUTLAY ON

THE INDIA SECURITY PRESS

“That a sum not exceeding
Rs. 1,863,000 be granted to the
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Fresident, on account, for or to- Drmanp No, 121—OTHER CAPITAL OUT-
wards defraying the charges dur- LAY OF THE MINISTRY OoF FINANCE
ing the year ending on the 31st » .
dﬂ' of March, 1965, in mpect of That a sum not exceeding
‘Capital Outlay on the India Secu- Rs. 14,85,62,000 be granted to the
rity Press.” President, on account, for or to-

wards defraying the charges dur-

ing the year ending on the 31st
Demanp No, 117—Carprran OuTiAY on day of March, 1965, in respect of

CURRENCY AND COINAGE Other Capital Outlay of the Min-

istry of Finance".”
“That a sum not exceeding

Rs 96.73.000 be granted to the Demanp No. 122—CapiTAL OuTLAY ON
President, on account, for or to- GRANTS To STATE AND UNION TERRI
wards defraying the charges dur- TORY GOVERNMENTS FOR DEVELOP-
fng the vear end'ng on the 3lst MENT
day of March, 1965, in respect of

‘Capital Outlay on Currency and “That a sum not exceeding
Coinage'” Rs. 2,35,17,000 be granted to the

President on account, for or to-
wards defraying the charges dur-

Damann No, 118—CarrtaL QuTLAY ON ing the year ending on the 31st

MinTs day of March, 1965, in respect of
‘Capita]l Outlay on Grants to State
“That a sum not exceeding ang Union Territory Governments
Rs. 2,76,000 be granted to the for Development'.”
President on account, for or to-
wards defraying the charges dur- DeEmAND No, 123—LOANS AND ADVANCES
ing the vear ending on the 3lst BY THE CENTRAL GOVERNMENT
day of March, 1965, in respect of
Tapita] Outlay on Mints".” “That a sum not exceeding

Rs, 26.17,73.000 be granted to the

President, on account, for or to-

wnards defraying the charges dur-

ing the year end'ng on the 31st

. day of March, 1965, in respect of

“That a sum not exceeding ‘Loans and Advances by the Cen-
n!:_ 6,71,000 be gra'n'{ed to the tra) Government'”

Dmrvann No, 119—CAriTAL OUTLAY ON
Kovrar Gorp MIN¥s

®regidiont on account, for or to-
wards defraying the cha-ges dur-

™ a4
ing the vesr endng on the 3lst Dersano No. 1..;‘ C:T‘l"‘rr‘\l. OvuTLAY oW
day of March, 1965, in respect of URESTS
“Capitz] Outlay on Kolar Gold )
Mines'” “That a sum not exceeding

Rs, 16.000  be granteq to the
Presdent om aeccount, for or to-

Devarr No, 120—-CommuTten  VALUR wards defrayng the charges dure

PENsiONS ing the vear endng on the 31st
day of M=arrch, 1065, in respect of
“That a sum not exceeding ‘Capita]l Outlay an Farests'”
Rs. 10,32,000 be granted to the
President. on account, for or 1o- Deniann No, 175—Purreniass or Foob-
wards defraying the charges dur- GRATNS
#ng the vear end'ng on the 3l1st
day of March, 1965, in respect of “That a sum not  pveosding

‘Commuteg Value Penslons’” Rs. 31,34 00,700 be eranted ‘o the
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Demanp No. 130—CAPITAL OUTLAY OF:
THE MINISTRY OF INFORMATION AND-

President, on account, for or to-
wards defraying the charges dur-

ing the year ending on the 31st
day of March, 1965, in respect of
‘Purchase of Foodgrains'”

DemanD No. 126—OTHER CAPITAL OUT-
LAY OF THE MINISTRY oF Foop AND
AGRICULTURE

“That a sum not exceeding
Rs, 6,14,00,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Other Capital outlay of the
Ministry of Food and Agricul-
ture'.”

DemanND No, 127—Carrrar QUTLAY OF
MiINIsTRY OF HEALTH

“That a sum not exceeding
Rs  90,30,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3Ist
day of March, 1985, in respect of
‘Capital Qutlay of the Ministry of
Health'.”

DemaND No, 128—CapPiTAL QUTLAY OF

THE MINisTRY OF HOME AFFAIRS

“That a sum not exceeding
Rs. 6,31,000 be granteg to the
Precident, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1965, in respect of
‘Capital Outlay of the Ministry of
Home Affairs'”

Demanp No. 129—Caprran OuTLAY OF

THE MINISTRY OF INDUSTRY

“That & sum not exceeding
Rs  26,03,000 be grantej to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965 in respect of
‘Capita] Outlay of the Ministry of
Industry*”

BROADCASTING

“That & sum not exceeding-
Rs, 17,56,000 be granted to the-
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Capital Outlay of the Ministry of
Information ang Broadcasting".”

Demanp No, 131—CariTAL QuTLAY OF -

THE MINISTRY OF INTERNATIONAL
TRADE

“That & sum not exceeding
Rs 5.00,000 be granted to the -
President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Capital Outlay of the Ministry of
International Trade'.”

DeEmAND No. 132—CAPITAL QUTLAY ON-.

MuLTI-PURPOSE RIVER SCHEMES

“That & sum not exceeding
Rs, 87,890,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year end'ng on the 3lst
day of March, 1865, in rrsnect of
‘Capital Outlay on Multipurpose
River Schemes’.”

Demand No, 133—Otner CaprtAL OUT-

LAY OF THE MINISTRY OF IRRIGATION
AND PowWER

“That & sum not exceedin-~
Rs, T7.89,000 be granted to the
President, on acrount, for or to-
wards defraying the charges dur-
ing the year endng on the 3lst
day of March, 1963, in respect of -
‘Other Capita] Outlay of the Mi-
nistry of Irrigation and Power'”
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day of March, 1865, in respect of
‘Capital Qutlay on Roads.”

:DeMAND No. 134—CAPITAL OUTLAY OF
THE MINISTRY OF LABOUR AND Em-

PLOYMENT

“That a sum not exceeding
Rs. 31,000 be pgranted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Capital Outlay of the Ministry of

Labour ang Employment'.

DEmMAND No. 138—CAPITAL OUTLAY ON

PoRTS

“That a sum not exceeding
Rs, 22,20,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1985, in respect of
‘Capita]l Outlay on Ports'.”

"Demanp No, 135—CAPITAL OUTLAY OF

THE MINISTRY OF PuTROLEUM AND  pyonann No. 139—CAPITAL OUTLAY ON

CHEMICALS

“That a sum not exceeding
Rs, 4.29 45,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the yvear ending on the 31st
day of March, 1965, in respect of
‘Capital Outlay of the Ministry of

L

Petroleum and Chemicals'.

Demaxp No. 136—CaritaL OuTLAY OF
THE MINISTRY OF STEEL, MINES AND

Heavy ENGINEERING

“That a sum not cXceeding
Rs. 11,48,90,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-

Crvi. AVIATION

“That a sum not exceecding
Hs 4121,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Capital Qutlay on Civil Avia-

tion™.”

DemaAnDp No. 140—OTtner Caritan OuT-

LAY OF THE MINISTRY OF TRANSPORT

“That a sum not exceeding
Rs, 57.34.000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ecnding on the 31st
day of March, 1965, in respect of
‘Other Capita] Qutlay of the Mi-
nistry of Transport’”

ing the vear endng on the 3lst
day of March, 1965, in respect of
‘Capital Outlay of the Ministry of
Steel, Mines ang Heavy Engineer-
ing’.” “That a sum not exceeding
' Rs. 78,77,000 be granteg to the
President, on account, for or to-

wards defraying the charges dur-

“DEMAND No, 137—CAPITAL OUTLAY ON ing the year ending on the 31st
RoADS day of March, 1965, in respect of

‘Capita] Outlay on Public Works".”

Demanp No, 141—CapPrTaL QuTLAY ON
PuBLic WORKS

“That a sum not exceeding Demanp No. 142—Dernr CAprtAL Out-
Rs, 4.97,58,000 be granted to the OvUTLAY
President, on account, for or to-
-wards defraying the charges dur-
1ing the year ending on the 31st

“That & sum not exceeding
Rs, 2,05,76,000 be granteq to the
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President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Delhi Capita] Outlay’.”

.DemanD No, 143—OTHER CAPITAL OUT-

LAY OF THE MINISTRY oOF WORKs,
HousING AND REHABILITATION

“That a sum not exceeding
Rs, 71,83,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Other Capital Outlay of the Mi-
nistry of Works, Housing and Re-
habilitation".”

Denvanp No, 144—CaPITAL QUTLAY OF

THE DEPARTMENT or Atomic ENERCY

“That a sum not cxceeding
Rs. 1,65,14,000 be granted to the
President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respeet of
‘Capita] Outlay of the Department

5

of Atomic Energy’.

‘DEmMAND No. 145—CAPITAL QUTLAY ON
Posts AnND TeLecrapHs  (NoT MET

FROM REVENUES)

“That a sum not exceeding
Rs. 3,50,33,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1965, in respect of
‘Capital Outlay on Posts and Tele-
graphs (Not met from Reve-
nues)'.”

DemAND No, 146—OTHER CAPITAL OUT-
LAY OF THE DEPARTMENT OoF PosTS

AND TELEGRAPHS

“That & sum not exceeding
Rs, 3,83,000 be granted to the
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President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1965, in respect of
‘Other Capita] Outlay of the De-
partment of Posts and Tele-
graphs'.”

APPROPRIATION (VOTE ON
ACCOUNT) BILL,* 1964

The Minister of Finance (Shri T. T.
Krishnamachari); Sir, I beg to move
for leave to introduce a Bill to pro-
vide for the withdrawal of certain
sums from and out of the Consolida-
ted Fund of India for the services of
a part of the financial year 1964-65.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the services of a part
of the financial year 1964-65."

The motion was adopted.

Shri T. T. Krishnamachari: Sir, I
introducet the Bill.

Sir, 1 beg to move:t

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the services of a part
of the financial year 1964-65 be
taken into consideration.”

Mr. Speaker: The question is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the services of a
part of the financial year 1964-65
be taken into consideration.”

The motion was adopted.

*Published in Gazette of India Extraordinary, Part T, section 2,

dated 10-3-1964.

t!ntrodmed{mwed with the recommendation of the President.



